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Hon ' bl e ~1r.M .P . Singh , tAember (A J ----------·------·---

2000 

Madan Gopal , Aged about 34 years, Son of ' Qiottey 

Singh , Vi llageeand Post - Sedhavia Nehtaur , District 

Bij nor- J .P . 

AppJ. icant 

By AdvocE_te ShrlA .K. Srivasta~a-

Versus 

!. Lhion of India through Superintendent of 

Post Off ices, Bi onor . 

2. Director of Pos t al Service s , Dehr adun ~egion , 

Dehradun . 

Respondents 

By Kdvoca te Shr i ----

o_R_D_E_R ( Ora l ) 

§y_ Hon~bl e ~Ar. s .K ·~l!. -~~:i_vi , f\1aiibe_r __ Ll)_ 

Heard , Shr i A.K. Sr i vastava f or the 

app l icant . As pe r app l ican t 's case , he was app~ 

ointed i n pla ce of Shri Vi r endra Kumar, E.D .B .P.M . 

Sedha , V"Jhen shri Virendra Kunar vJas pl aced under 

suspension . Now t he suspens i on of Shri Vire ndra 

Kumar has been revoked and he has been reinstated , 
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conseque ntly the services of the applica nt~ 

come t o an end. Now, he has come before the 

Tribunal s eeking t he relief to the effe ct 

that the order through which he has been 

dire cted t o hand over the charge to Sri Virendra 

Kumar , be qua shed. In view of the facts and 

circunstances of the ma tter , this relief cannot 

be granted to the app l i ca nt. Hence , the 0 .1\. 

is dismissed at adm i ssion s t age but with the 

observation thDt keep ing4in view long tenure 

of service,said to be more t han 13 years, of 

the app l icant , the department may consider his 

case sympathatica lly by providing him alter nat ive 

j ob . No order as to costs . 
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